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~ o Heard Mr.Lenka,learned counsel
s-0-(J)
?—’ for the Applicant and Mr.S.B.Jena,learned
PL. Acbwut to Additicnal Standing Counsel;on wham a cepy
Bavcd.  wrdr &Utrt& of this Original Applicatien has been )
(\XMJL served, onskdmn,
o (Il’) 20,1208 52/ Applicant,whe claims,te be a
physica¥ly handicapped candidate,has filed
For frtiey 623 P :
PIQMO this ' CeA. U/s.19 of the AT Act,1985.1t is
ekt gt 7emsves) the ¢ase of the Applicant that the post of !’,
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post O0f EeDeBePoMe of Samarjhola Bré‘ch
post Office fell vacant;for whqu‘;
publie netificatien was issued on 16,.,3.01
inviting applications from eligible
cand id:tes andfin response to the same, the
Applicant fﬁrnished his candidature on
t=-4-01l.Despite that a second notification
was issued inviting applicatiens from the
eligible candidates for the pest,in cuestion
on 26.3.2002,In response to the seeend
noti ficaticn, the applicant alse submitted
his candidature on 8.4,2002/11.4,82,It is
the further case of the applicamt thét
since the Respondents took ne step to
cemplete the selectien process, he approached
this Tribunal in OA No,285/2002 and vide
order dte. 25.9.02,this Tribunal disposed
of the sald case by holding the case to be
a premature one.Now the Respondents/having
de cided to fill-up the post in quest-on -
through departmental candidates}éDAs,have
invitédp applications froem the interested
EDDAs vide notifica ion dte.l2.5.03,In the
sald premises, the applicant has filed the
present O.A.’Virtually)seeking direction
frem this Tribunal (te the Respondents)not
o filleup the post,in question,by
selecting/trans ferring EDDA personnel,
?/Existence of right 1is the

very basis of preferring a cause in a

) Cgurt/Trihnunal.Simply because the

Applicant was a candidate,in response

to a public netification, he had no right te
compel the employer to proceed with the
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recruitment; for which notification was issued;
especially when,as it appears frem the materials
placed on record, that the Departnenélhas decided
to fillup the pest in questien by selecting

persens from among the existing EDAs,

4/ In the aforesaid premises,no prima facie
case having been made out, this OA is dismissed,at

the admissien stage.No costs, fe bk cad Roedposs i

'5/ Send copies of this arder to the
Respondents, alengwith cepies of Oe.A., and free copies
of this omder be given te learned counsel for both

aides,

Heard perused the office notes,
ion be registered and

a nunber be giwen,

MembeX(Jud (¢cial)



